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BEFORE THE NATIONAL GREEN TRIBUNAL
AT DELHI PRINCIPAL BENCH
ORIGINAL APPLICATION NO. 10/2023

IN THE MATTER OF:

PUJA KUMAR .... APPLICANT
VS
M/s ANSAL API .... RESPONDENT
INDEX
S.NO PARTICULARS PAGE NO.
i Verification Report of Uttar Pradesh Pollution

Control Board in compliance with the order dated | 01-03
05.09.2024 passed by this Hon’ble Tribunal.

2 The copy of verification report dated 24.07.2024 04 - 08
is attached herewith as Annexure No.A-1.

Arvind Kumar
(Advocate)

THROUGH

ADVOCATE
Date: 27.09.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL
AT DELHI PRINCIPAL BENCH
ORIGINAL APPLICATION NO. 10/2023

IN THE MATTER OF:
PUJA KUMAR

M/s ANSAL API

Verification Report on behalf of Uttar Pradesh Pollution Control
Board in compliance to the order dated 05.09.2024 passed by this
Hon’ble National Green Tribunal, Principal Bench, New Delhi.

I, Umesh Chandra Shukla, aged about 50 years, posted as Regional

Officer, Uttar Pradesh Pollution Control Board (UPPCB), Lucknow, Ulttar
Pradesh do hereby solemnly affirm and state on oath as under:

That the present verification report related to the facts stated in additional
affidavit filed by respondent number 1 and reply ofrespondent number 5. in
compliance of the directions passed by this Hon’ble Tribunal vide order dated

05.09.2024. The order dated 05.09.2024 is reproduced below:-

“ .......2. An additional affidavit has been filed by respondent 1 vide e-mail dated
02.09.2024 and on behalf of respondent 5 also, a detailed reply has been filed

vide e-mail dated 04.09.2024.
3. The facts stated therein i.e. in the additional affidavit of respondent 1 and in

reply of respondent 5, shall be verified by UPPCB and it will submit its report

within three week. Q;- ;’;Lﬁ\}“.\\
4. Liston 01.10.2024. .o 577 N\
f VT 0L \
O
i
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A. VeriﬁcationReport with regard to the facts stated in additional affidavit

i filed by respondent number 1 -M/s Ansal APlis as under: -

1. That the contents of the para-1 of the additional affidavit needs no reply.

2. That in reply to the para-2 and para-3 of the additional affidavit it is to

submit here that UPPCB has submitted the verification status report dated
24.07.2024 to this Hon’ble Tribunal.The copy of verification report dated
24.07.2024 is attached herewith as Annexure No.A-1.

. That in reply to the para-4 of the additional affidavit it is to submit here that

the points related to UPPCB are verified and they are same as submitted in
the verification report dated 24.07.2024 submitted by UPPCB to this
Hon’ble Tribunal. It is to submit here that UPPCB vide letter dated
31.01.2024 has imﬁosed the Environmental Compensation of Rs.
1,24,50,000/- (Rupees One Crore Twenty-Four Lakhs Fifty Thousand Only)
against the unit for violation of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,

1981 for operation of the STPs of 150 KLD and 05 MLD without prior
renewal of CTO.

. That in reply to the para-5 of the additional affidavit it is stated that the

"¢ contents mentioned areto the Terms of Reference (ToR) issued by SEAC on

- 04.07.2024 and the process of collecting of the relevant material by

" Respondent -1 in compliance with the ToR issued by the authority, hence

Med no comments.

.- That in reply to the para-6 of the additionalaffidavit needs no verification.

respondent number 5-M/s Medanta Holdings Pvt. Ltd is as under: -

i B. Verification Report with regard to the facts stated in the reply filed by

1. That the contents of the para-1 and para-2 of the reply are matter of records.

LT T T

2,

That in reply to the para-3 of the reply filed by the respondent- 5,it is to
submit here that UPPCB vide order dated 17.6.2015 has issued CTE to M/s
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Medanta Holdings Pvt. Ltd., Pocket-1, Sushant Golf City, Amar
Shaheedpath, Lucknow. Further the unit has obtained CTO under the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as
amended&the Air (Prevention and Control of Pollution) Act, 1981 as
amended and authorization under the provisions of Bio-Medical Waste
(BMW) Management Rules2016 as amended andauthorization under the
provisions of Hazardous and Other Waste Management (HOWM) Rules
2016. The unit has valid CTO till 31.12.2028, valid authorization under
BMW Rules 2016 till 31.10.2024 and valid authorization under HOWM
Rules 2016 till 07.06.2027.

3. That the contents of the para-4of the reply filed by the respondent -5 are
related to the compliance made by the unit with respect to the permits and
clearances issued by different authorities. The points related to UPPCB are

verified and are same as mentioned in the para 2 above of this verification

report.
4. That the contents of the para-5of the reply filed by the respondent -5 needs

-~

—~—===10 comments.
| P 1Y

"QQ< Hggigghé}”

f‘ DEPONENT

"7 VERIFICATION:- NOTARY

w NDY T !ﬂ_,\ -? f
Verified at Lucknow on this ,% day of %’bﬂb , 2024 that the

contents of the above Affidavit are true and correct to the best of my

knowledge and based on the official records of the Respondent. No part of

it is false and nothing material has been concealed therefrom.

DEPONENT

‘I know & 1¢entify the aeponent rExecutid
who has\si | puthis L L ualois me
I Req N.O 6043 \iqq
DAV
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Verification Report/Reply
To the Affidavit dated 29.05.2024 filed by the
Ansal API(Sushant Golf City, Lucknow)
In Original Application No. 10/2023
[n the matter of

Puja Kumar Vs M/s Ansal API

Order by
IHon’ble National Green Tribunal

(Order dated 31th May, 2024)
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Verification Report/Reply in Compliance to the Direction issued by the
Hon'ble National Green Tribunal in Original Application No. 10/2023(LA.
No. 630/2023), Puja Kumar V/s Ansal AP vide order dated 31.5.2024

Background:-

That the Hon'ble National Green Tribunal, Principal Bench. New Delhi.
hereinafter referred as Hon'ble Tribunal, vide its order dated 31.05.2024 passed

following directions:-

-

cov e L An additional Affidavit has been filed by Respondent No. 1 giving dates
of issue of Consent to Operate and Environmental Clearance and their validity
period. He has also said that during the period when consent or Environmental
Clearance was not operating. Proponent had not undertaken any construction
activities.

2. Let the facts stated in the affidavit dated 29.05.2024 be verified and reply be
filed by Uttar Pradesh Pollution Control Board within one month.

3. List this matter on 01.08.2024. ........"

Verification Report/Replyof Uttar Pradesh Pollution Control Board is as

under:-

I. That the contents of the para-1 and 2 of the affidavit filed by the Project
Proponent necds no reply.

2. That in reply to the para-3 of the affidavit filed by the Projeet Proponent the

verification status is mentioned below in tabulated format:

S.No.| Particular | Dateof  Validity | Verification Report/Reply
Issuance EF
I [FirstCTO | 26/05/2014 | 15/04/2014 | As per office record the CTO
to ! has been issued to M/s Ansal
3171212015 | APl on dated 26/03/2014 and
valid up to 31.12.2015. |
2 [ Second 18/02/2019 | 05/11/2018 | As per office record the CTO |
CTO o has been issued to M/s Ansal |
i [Note- __ API on dated 18/02/2019 api‘
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Renewal | [31712/2020 | valid up to 31.12.2020. ‘
was  done !
after a 4- |
Lyear gap, 1 l .
FFees for the } |
same paid' |
04.02.2019 | ’
dmounting i }
w on Rs. |

; 250,000 | | |
cach lor Air | |

;\_ and Water). 1 _

3 | Third CTO | 27/08/2021 | 24/03/2021 | As per office record the CTO
 renewal to has been issued to M/s Ansal

I 31/12/2022 | API on dated 27/08/21 and

valid up to 31.12.2022.

4 | Fourth 01/02/2024 | 01/02/2024 | As per office record the CTO
Cro to has been issued to M/s Ansal |
renewal 31/12/2024 | API on dated 01/02/24 and
[Note- | valid up to 31.12.2024,

Peanlty .
| I impos;: for | UPPCB vide letter dated
] period of | 31.01.2024 has imposed the |
01/01/2023 Environmental Compensation
! E of Rs. 1.24.50.000/- (Rupees |
I | 3171272023 One Crore Twenty-Four

Lakhs Fifty Thousand Only )

against the unit for violation |
of the Water (Prevention and

Control of Pollution) Acl.

| 1974 and the Air (Prevention

and Control of Pollution) Act.
1981 for operation of the
STPs of 150 KLD and 05

MLD without prior renewal |

of CTO.

UA N 1002023 (0 A No 63002023), Puga Kumar Vs Ansal AP Page 3 of
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. That in reply to the para-4 ot the affidavit filed by the Project Proponent it is
stated that the contents mentioned are related (o the Ministry of Environment.
Forest and Climate Change. Govt ol India.

4. That in reply (o the para-5 and 6 of the affidavit filed by the Project Proponent
it is stated that thecontents mentioned arc related to the SEAC/SEIAA,
Government of Uttar Pradesh.

5. That in reply o the para-7 and 8 of the affidavits tiled by the Project
Proponent it is stated that the contents are related to the record. hence no
verification/reply is required.

6. That in reply to the para-9 of the affidavit filed by the Project Proponent
before this Honble Tribunal it is stated that the better knowledge ol the
contents as mentioned is  with the Project Proponent. hence no
verilication/reply is required.

Further. it is to mention here that Uttar Pradesh Pollution Control Board vide
letter dated 31.01.2024 has imposed the Environmental Compensation of Rs.
1.24.50.000/- (Rupees One Crore Twenty-Four Lakhs Fifty Thousand Only )
against the unit which is not deposited by the unit. UPPCB vide its lctter dated
18.7.2024 has sent lctter to District Magistrate Lucknow for recovery of
Environmental Compensation of Rs. 1,24.50,000/- (Rupecs One Crore Twenty -
FFour Lakhs Fifty Thousand Only) from M/s Ansal Properties and Infrastructure
Ltd.. TInd Floor. Sector-D. Sushant Golf City. Sultanpur Road. Lucknow. The

copy of the Letter dated 18.7.2024 is attached herewith as Annexure No.-1..

The above Verification report /Reply of Uttar Pradesh Pollution Control
Board is submitted before Hon’ble Tribunal for Kind perusal and consideration.

Your's Sincercly

L "'.'_'7*--." L -
St Ly
(Dr. Umesh Chandia Shukla)
Regional Officer.
[.ucknow
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To,
The Collector,
District-Lucknow
N au| T oo S 000
Subject: - Regarding collecting/recovery of Environmental Compensation imposed on M/s Ansal Properties
andnfeastructure Ltd., 11 Floor, Sector-I. Sushant Golf City, Switanpur Road, Lucknow,

Please refer the Hon'ble National Green Tribunal, New Delhi order dated 30.10.2023, in the matter of O.A. no.
1.01{2023 (1A no. 630/2023) Pooja Kumar V/s State of U.P. & Others. The relevant excerpl of the aforesaid order 15 as
[ollows-
¢ N i 10. The Joint Committee is directed to submit its report to this Tribunal and send capy of the same to the Project
ft‘op(znam and the concerned authorities within ane mentl by e-mail at judiciol-ngi@gov.in preferably in the form of
searchoble PDEOQCR Supported POF and not in the form of image PDF. .. ... &

fn compliance of the above Hon'ble NGT order the joinl committee comprising official of CIMAP Lucknow, (1M
Lucknow, MoEF Lucknow, CPCB Lucknow, ACM Lucknow and UPPCB Lucknow conducted joint visit of Sushant Golf City
on 29.11.2023. The joint committee has made recommendation that UPPCB inay take action against the PP for vielazion
of the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981
for construction without necessary permission (CTE and CT0) and also violation of previous consent conditions.

Considering above recommendalion of joint committee Uttar Pradesh Pollution Control Board vide letter dated
15.12.2023 has issued show cause notice to the unit for imposition of Environmental Compensation at the rate of Rs
37,500/- Subsequently Uttar Pradesh Pollution Control Board vide letter dated 31.01.2024 has imposed the
Environmental Compensation of Rs. 1,24,50,000/- (Rupess One Crore Twenty Four Lzkh Fifty Thousand only) against
M/s ansal Properties and Infrastructure Lid., 1™ Floor, Sector-D, Sushant Golf City, Sultanpur Road. Lucknow for a
defaulting period of 01.01.2023 to 28.11.2023 Jor violation of the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution} Act, 1981 for operation of the STPs of 150 KLD and 05 MLD without
privr renewa! of CTO. The copy of the Letter dated 15.12.2023 and 31.01.2024 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said unit

The sum of Rs. 1,24,50,000/- (Rupess One Crore Twenty Four Lakh Fifty Thousand only) is payable in account
of Environment Compensation from M/s Ansal Properties and Infrastructure Ltd,, 1I™ Ftoor, Sector-D, Sushant Golf

City, Sultanpur Road, Lucknow.
The Name and Address ol the Authorized Person of the concerned unitis as follows:
Shri Abisak Kumar Vasisth, Vice President (M/s Ansal Properties and Infrastructure Ltd., lInd Floor, Sector-p
Sushant Golf City, Sultanpur Road, Lucknow).
You are hereby requested to recover the same and deposit it into payment gateway (URL:
hups://erp.eshiksa.net/ I?irccl]-'c esv3 (UPPCB]. .
payment gateway @ Homepage @ dropdown A Frivar] Rifire yamn &1 w1 Y-

1. Nature of Pollution /9!7{51’“7 B ﬂ?ﬁﬁ — Water Pollution
2. Regional offices / &¥A1a wrafera - Lucknow

3. ECimposedn comphance/arjqﬁ"f-{ i g?'ﬁ o T - UPPCB

Enclosure-As above.
Yours Sincerely

(Sanjeev Kumar Singh)

Member Se
Copy to:-Reglonal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary actioc:rlehw

MEM%SQC[Q{;W

'-'====='-'-=======:::.-.:::::::::::::::::::::::::::::::::ssa’:llzllss::::s---..===._.=-== =€q: A
T.C/12V, Vibhutl Khand Gomtl Nagar, Lucknow - 226010 5 -’%\:fz

-

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764 —

Emall: Info@uppceb.in - Web Site: www.uppcb.com
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